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The Lok Sabha re-assembled at two minutes 
past Twelve of the clock. 

(MR. SPEAKER-in the Chair) 

( Tnterruptions) 

MR. SPEAKER: Plea e sit down. First 
bear me. 

(l "terrup t inns) 

MR' SPEAKER: I ha've already talked 
to Mr. Samar Murkhedee. 

There are certain things which can be 
permitted accord iog to rules. And I have 
never overstepped my authority nor tried to 

' override the rules. 

( Interruptions ) 

S!olT ~T~~ ~qT"{ f~~ (fq)~T~T~T~ ) 

3ft~ sr~lff CfiT 3f~l=ll~r 'liT ~'9T'1 <SI'NfT~ ~ 
'" 

~T~ ;r ~) 3fT!lqT;!J'1 g3l"T !>-TT •• . I 
' !.i 

3l~ll~ ;fQ)~lf : anq ~ii (1') ~ 31 • ..--)" 

<SI'ffT ~ffT ~. I anq ~;;a- .,~r ~ I CfiflT 

anf{ ~rr +rr f~trT q,7) t. if t'!, 91 ~i 3n~l1T ~, 

q:~Hr 3fT({l1T ciT g' .,~T t ~~ (HB" 1T~ Bn::T 

:q"r~ 3fT~ q"r I if 31rq~T t];ifTffT ~. -

(eqq~T'1) 

MR. SPEAKER: The Primt! Min :ster 
said : " I understand th :,lt the Chief Minis ter 
bas alreJdy an nounced his deci:;iol) to advise 
the Governor to advance the dale of the 
convening of the Legi la tive r embly . 

Unterruptions) 

MR SPEAKER: It has come In the 
papers . That is what he said . 

(Interrupt iOlls) 

MR SPEAKER 
anything yet. 

I b ve Dot said 

(/'1 terrupt ions)*ltt 

·Not recorded, 

MR. SPEAKER: I have had a meeting 
with an the opposition party leaders collec
tively. J have also heard ,he Minister for 
Parliamentary Affairs. And I can convey 
the feeling of all of you in this respect. 
The Governor has resigned, but the resiglla
tion IS pending So, you are feeling, 
upset about the advancemeot of the date . 
That 1 will convey. And I will convey to 
him your feelings. That is all . 

( Interrllp fionJ)·· 

A I this stalle, Shri Satish Ag(Jrwa/ and sOllie 
hon . . "vfembers left the House) 

SHRI RAJESH PILOT: 
information ... 

MR. SPEAKER: Pl ease 
I do no t wa nt any information. 
interested in any information. 

(in f l:'rruptions )** 

I have an 

sit down . 
I am not 

PROF K.K. TEWARY (Buxar) : I have 
one subm i~ ion to make. We all want that 
the dtm ocratic process ... 

MR SPEAKER: On that subject I 
will not Ii . ten. 

( lllterrlfptions) 

I cann ot do anything. 

(In (err /fp tlon ::,) 

SHRI SATISH AGAR WAL : Are what 
Ih(."y f:lying go ing on record? 

MR. PCAKER; Nothing ab ' olutely. 
J have not perm itted even a Ilinglt: word, 
from thi side or that side. 

Aircraft (Third Amendment) Rules, 1984 
nnd Ai r Ind ia Employees, Service 

(Amendmfnt) R('gulations, 1 Q84 

HE MINISTER OF PARLIAMEN. 
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SlNGH): 
On behalf of my colleague Shri Khursheed 
Alam Khan , I beg to lay on the Table: 

· ·Not recorded. 
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(I) A copy of the Aircraft (Third 
Amendment) Rules 19 ;4, (Hindi 
anel English versions) published in 
Notification No G S R 610 (E) in 
Gazette of India dated the 14th , 
August 1984, under section 14A of 
the Aircraft Act. 1934. together 
with an explanatory note. [Placed 
in Library. See No. LT 8680/84]. 

(2) A c py of the Air·India Emplo ees 
Service (Amen'dment) Regulat ions. 
1984, (Hindi and English versions) 
published in Not~fjcation No. HQ/ 
1')0·5) (C) in G.1zette of India 
d,tted that 14th April 198 ,~, under 
sul--section (4) of section 45 of the 
Air Corporations Act, 1953, to
gether witb an ex:amplanatory note . 
[Pll:lced in Library. See No. L T-
8681/84]. 

Statement Correcting reply to VSQ No.1 308 
dt 3 t. 7.1984 and gi,ing reasons for 

delay in correcting the reply 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF PETROLEUM IN THE 
MINISTRY OF ENERGY (SHRI GARGI 
SHANKAR MISHRA) : J beg to lay on the 
Table a st atement (Hindi and English 
versions) (i) correcting the reply given on the 
31st July,198 4 to Unstarred Quession Dumber 
1308 by Dr, Subramaniam Swamy, M.P. 
regarding appointment of LPG Dealers in 
Eastern Suburbs of Bombay by Hindu"tan 
Petroleum Corporation Limited and Bharat 
Petroleum Corporation Limited and(i i) giving 
reasom for delay in correcting the reply , 
[Placed in Library. See ;--.10 L T-8682J8~]. 

Notification undsr Industrie (Oevelopment 
and Regu' ation) Act, 1951 

THE MINISTH}\ OF STATE IN THE 
Ml ISTRY OF INDUSTRY (SHRI 
PATTABHI RAMA RAO) : I beg to lay on 
Table a copy of Notification No. SO 592(E) 
Hindi and Engiish versions) publi ed in 
Gazette of India dated tbe 10th August, 
19 4 regarding txtension of period of take 
over of management of Mesl(s Indore Textiles 
Limited ,Ujjain (Madhya Prade,h) beyond 
five years, under sub-section (2) of section 
18AA of the Industries (Development and 
Regulation) Act, 1951. [Placed in Library. 
See No. LT-8683/84]. 

CoInage (Standard Weight and Remedy of 
rOund Shape Coin of Fifty paise contain .. 

iog Copper 75 PER CENT and 
Nickel 25 percent)'Rule 1984. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF, FINANCE (SHRI JANAR
DHANA POOJARY) : I beg to lay on the 
Table a copy of the Coinage (Standard 
Weight and Remedy of round shape coins 
of fifty paise containing Copper 75 PER 
CENT and Nickel 25 PER CE~T) Rule~ , 
1984 (hindi and English versions) publisbed 
in Notification No . S 0 7505 iu Gautte of 
India dated the 4th August, 1984, under 
sub·section 0) of section 21 of the Coinage 
Act. 1906. (Placed in Library. See No . LT-
8684/84] 

12.11 hrs. 

MESSAGES FROM RAJYA SABHA. 

SECRETARY-GENERAL: Sir, J have 
to report the following messages received 
from the Secretary·Genera) of Rajya 
Sabha :-

(i) " In accordance with the provi .iipns 
of ru'e 1 J 1 of the Rules of proce
dure and Conduct of Bussiness in 
the Rajya Sabba, 1 am directed to 
enclose a copy of the copyright 
(Amendment) BiU , 19 4 which has 
been passed by the Rajya Sabha at 
irs sitting held on the 23rd August, 
1984." 

(il) .. In accordance with the provisions 
of rule III of the Rules of proce
dure and Conduct of Businells in the 
Rajya Sabha '1 am directed to en
close a copy of the Admini tra tive 
Tribunals Bill . 198 4, which has 
been passed by the Rajya Sabha at 
its sitting held on the 23rd August, 
1984." 

(iii) "In accordance with the provisions 
of rule III of tbe Rules of proce
dure and Conduct of Bu in in 
tbe Rajya Sabba." J am directed to 
enclose a copy of the Family Courts 


